
107        Written Answers      [IvAJYA SABHA]        to Questions 108 
 

(Dhobis)  on par with the dhobis of 
Northern States; 

(b) what is the total number of 
washermen in Andhra Pradesh and 
whether the Andhra Pradesh Government 
has recemmended to the Government of 
India inclusion of dhobis of Andhra 
Pradesh in the list of Scheduled Castes; 
and 

(c) Whether Government have 
accepted the demand, if not, the reasons 
therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) Yes, Sir, 
representations have been received from 
Dr. M. Anjaiah, founder Chairman of 
Andhra Pradesh Rajaka (Dhobi) 
Abh'vrudhi Sanstha regarding inclusion 
of Dhobi community the list of 
Scheduled Castes in Andhra Pradesh. 

(b) Caste-wise or tribe-wise enu 
meration is done only in respect of 
those communities which have been 
specified as Scheduled Caste/Schedu 
led Tribe in relation to a particular 
State/Un'on Territory. Rajaka (Dho 
bi) community has since not been 
included in the list of Scheduled Cas 
tes in relation to Andhra Pradesh, the 
population figures of this community 
are not available. The comments of 
Andhra Pradesh Government ragar- 
ding the inclusion of this community 
in the list of Scheduled Castes cannot 
be disclosed in public interest. 

(c) The above proposal is being 
considered alongwith similar propo 
sals in the context of the proposed 
comprehensive revision of the lists 
of Scheduled Castes and Scheduled 
Tribes. Further, any amendment in 
the existing lists of Scheduled Castes 
and Scheduled Tribes can be done 
only through an Act of Parliament in 
view of Article 341(2) and 342(2) of 
the Constitution. 


